Affidavit 10 be Fuenished by the candidate alongwith Nomination Paper
Before the Reterning Officer

Foar clection H, e eeesesas

ves (mame of the Houses

From...... srarsstannnasasnsanensnsess COASHIUENCY(Name of the Constitiein. s )

‘2ol BB . years, residenl of KAMARGAYA, HUNGE Rimention Full postal address), i vandidale 8l te atérve
Election, do hereby solemnly affirm and staie on oath as under:-
i slrike out whichever is nod applicable)

¢

{1} lam a candidate &1 up hy.'—----ﬂIf-;-'--'-r:‘-r-m-:---r.nmm'ofthn pelitical parly )/ am confesting as an
Independent candidate.
(2) Details of PAN apd stawus of fiting of Income tax return :
| 5. Me. | Names Permanent The financial year for | Total income
Account Number | which the last shown In [ncome

| {PAN) Income-tax hes | Tax Retsm( in

L. s i been filed | Rupees) |
il 4BEPCEs23D| o 1B (2153601 /—
3 =

[ [Seome- AGRPC6352N| 2015 -18 W89 05 088/

| 4. Dependent |

I Dependent 2

| 5 Dependent 3 .. .......

(3) The following case(s) is/ are pending against me in which cogaizance has been taken b}r'ﬂuenurt:-

5L | Offence Descripticn
Na,
{a) | The details of czses where the court has taken | GABDUE P, §.C45éNp. T4 /201 F UNDPER SECTIoN

cognizance, Sections of the Act and description | 409,420,967, 468,471,120 8 oF THE

of the offence for which cogrizance taken : IHD’HN‘ PANEL CODE -'I:«lﬂ ELECTION —

s t e-t12/20l5.

(b} | Neme of the courl, Cuse Wo. and Date of order TNVESTIGaTIoN 13 GOING 0. Canigi W4

taking cognizance : H4s NOT YET BEEN T4*:EH,I~¥;‘:;I'M Foe
iz} | Details of Appeal (s} Application(s) for revision -

(if any) filed agairst the above order(s) - N4

4, Coses in which 1 have been convicted by a eourt of law{other those referred to in Form 26):

i(a)
I
!
|
|
|

| which convicted ;

mr Mame of the Court{s). Case No, and
J_Dm{s}of arder(s) .

The details of cases, Sectlons of the
Act and description of the offence for

* .

N 4

N 4

|
|
s g w et )
J




|
[ 5
| M.

vy | Panishme 4 impases -
|

b —

——— m—— _--.'.['_ an

N4

15p Thaut 1 give beven hﬂirw. e delzils of T {movable and iiamovable ete) ulf mysels,

i spouse and all dependents:

A. Detaily of movahle assets ;

Maile:

I. Assets in joint name indicating the extent of joim ownership will also have to be given
2. 1n case of deposit/Trvestment, the details including Serial Number, Amount, Date of Depostt, the Scheme,
Nume of Bank/ Institution and Branch are to be given

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in reapect ut listed!

camparties and as per hooks in case of non-
4, Dependent’, here ineans i pecson, substantially depe

listed companies should be given.
ndent on the income of the candidate.

5, Details including amount is 1o be given separately in respect of each investment)

) . L e AE W

Description

Self

Spouse

Dependent-1

Dependent-2

Dependent-3

i

T'Cash in hand

8p,000:00

56,000=00

N4

WA

p4

(il

i) |

Deails of Deposits in Bank
accounts (FDRs, Term Deposits
and all other types of Deposits
incloding saving accounts),
Deposits with Financial
Institutions, Non Banking
Financial Companies and
Cooperative socleties and the
_amount in exch such deposil

20
43 0

75.58
LAkH

Details of investment in Bonds,
[Debentures/shares and units in
companies™utual Funds and
others and the amount.

A\« =g
Covare

3500

LAkH

)

Detsils of investment in NSS,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
amount

T, 50 LakH

:;p_l,'ﬂﬂl:l.ﬂ!l

vy

Personel loans/advance given to
any persen o entity  ineluding
firm, Company, Trust elc. and
other receivables from debtors
arnd the amount.

NA

N4

!h-!']

Motor Vehicles/Aircrafis/
Yachis'Ships (details of Make,
Registration Mo, etc, Year of
Purchase and amount )

BRP2ZZI

v

Jewwelry, bullion and valuable
thing (give details of weigh! and
i value)

- 2016
5. 24 Laky
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i, | Caross Total value

{Meta: 1. Properties in joint

| /~ny ther assets such.s valwe of | 4 g 5.

. Plstal | |
| ¢ Zlaimsfimerest I, 115 taew :

4. [retails of Immovable assets:

ownership indicating the cxtent of joint ownership wili also have ta be indicated

2 . Each land or building or apartment should be mentioned separately in this format.)

( Er':l.n | Dﬂcﬁplilo‘.l € Sell Spouse Dependent-1 | Dependent-2 ' Dwendeni:ﬁ
o 5 = EALARGAHA 5
Location(s) LAEHAN PUR N4 - ool —_ |
Survey m;mhw(s} ! : i £ 1 :':ftiﬁ'; -
:;:E]ﬂ"o:a m:-nsnlgr.:‘mfm: in 20.25 Acd WA i _— -
Whether inherited property ]
(Yes or NO) YE S N4 i i -
Date of purchase in case of self
acquired propétty .- - : N A . N4 — = =
Cust of Eand (in case of I — L
purchase)at the time of N A ﬁ N4 — s -
purchase. .
Any Lnvestment on the land by
iwaynfdgvelnpnmnr., lpree| MNA
construction ete.
| Approximate Current marke! .00
value 2-: RORES N4 T = -
(i} = S
Location(s N4 L = =
h Survey number(s) 4
| Area (Total measurement in
sq. 1t) N4 N A B - e
Whether inherited property
(Yes or NO) N4 NA —_— = e
Date of purchase in case of self = . =
acquired property N 4 N4
Cast of Land (in case of
purchase) at the time of M4 N4 = e _—
punchase
Any Investment.on the land by * e = =
| way of development, N 4 h 4 i
| | comstruction ele, - °
Approximite Currerl market N A NA T .
L |valee ; e
(i) ngﬂﬂuﬂﬂ_lgn
| {including apartments) - NIL wh
-Location{s) r = = =
Survey number(s) i &
Built up Area {Total Wik WL
| measurement in sq. fl.) . s Zodr )

T
-



1% "wiher inheried propert;
| (" e=or NO)

Né

Na

| Dow of purchase in case of sl
| avntired properts

N 4

NAa

[ Cusl of property (in case of
i rehased at the time oF
v hae

NA

N4

N4
W

I\

Ay Invesiment on the
| pruperty by way of

| development, construction ete.

N4

N4

NA

| Asproximate Current market
| value

& A

N4

N4

M

| Residential Bulidings (inciuding
apsrments, )

| -Location(s)

- Survey number{s)

-2

Aces (Total measurement in
£, 1t}

Bailt up Area {Total
measurement insq. f£)

Whether inherited propeny
ez or NOY

Diate of purchase in case of self
| acquired property

Cost of property (in case of
{ purchase) at the time of
| purchase

Any Investment on the land by

wiy of development,
| comstruction efc.

W

| Approximate Current market
| vilug

Oihers {such as inlerest in
property)

Tuotal of Carrent Market
Value of (i) to {v) above

(6} 1give herein below the detalls of liabilities/ dues to public financial institutions and government :- ;
{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

|'s. | Description Self Spouse(s) Dependent-1 | Dependént-2 | Dependent-3
| M
| (i) | Lonn or dues to Bank/Financial
1 t- *
|| Name of Bank or Fi
Amount outstanding
Nature of loan . B
i L.oan or dues (o any ~AR LDAN -
{ individuals/ Enlity other than Wil ="
mentioned in (i) above. FRoM - -5":!: e
| | Name(e) BIHAR VIBH4 -
f Amount outstanding gaBHA
| Natre of loan Rs &4 e bakhs




T Aay ather liability g | o=
— I
i Gerand total of liabilities o
(if) | Gzoverament Dues: | 2
Clues 1o departments dealing C ONA N4 e | = o
; with government | I )
S acopimadation | |
""Dues 1o departments dealing |
with supply of water MNa KA = - -
Dues to departments dealing B
with supply of electricity M4 N4 — -_— .-
Dues to departments dealing
with supply of NA NA4 o e -
telephones/mobiles
Droes to departments dealing
with povernment transport N4 NA4 ey = ==
(including sircrafts and
Imlicoplers)
[ncome Tax Dues M"-L" 3] o r o F=: - —
Wealth Tax Dues - VY S e e — —
Service Tax Dues N4 N A c — —
Munitipal /Property Tax Dues NA N A Pt e —
Sales Tax Dues N 4 ~ oA Fas e —_—
Any other dues N4 N4 s - —
Grand total of all Govt. dues NtL ML . — — —

(7) Details of profession or cccupation:

4 Self..™ |

b. Spouse .. HAUSE NIFE LEX HLA.)
{8) My educational qualification is as under: -

.84, [43}1 pu_p{A;mcquuﬂ)

{Giv; details of highest Schoal / University education with full form of the certificate/ diploma/ degree course)
{Name of the School /College/ University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate

Sh./Smt./Fum.

2. | Full postal address

MEWA LaL CHOUPHARY

stale

3. | Numbear and Name of the constitueency and

164 -

T4eaPUVR BIHAR

3, | Mame of the Politica! party which set up the
candidate {otherwise write ‘Independent')

TANT4 PAL UNITED

4. (a) Number of cases in which conviction order
passed (other than those referred to in Form 26)

NiL

s - . -




(< Tuial number ol Pending coses whore the | FHG; N EIIEHTH‘H-' Ht?_lf: INVESTIGaTION

T

|
eaart (3) have taken cognizane: 1S GoING ON - Ii
NIRRT T T e Tt T T S
Incume Tax Return Ned el :
(e Candidate A BEPE ES2TD PYIE 2.5 3,601:00 |
T (b Spouse: AGRPC €352 N 20 |6=17 12,50,881200
o D, Sl e A
L& Dictails of Assets and Liabilitics in rupees L
Deseription | Sell | Spouse | Dependent-|| Dependent-ll | Dependent-ili |
At | Moveable B 7284590
Assel (Total value) i ggﬂ;ﬂ*' ;‘_ g il ! o1 L TTRU A
n. Immovahle i
Assel ¥ \ )
[i) | Purchase Price and
Development Cost of
Immovable Propery
{Total Value)
(ii) | Approximate Currenl y \I
Market Price of \
Asset (Total Valug)
7 || Liabilities Y L
{i) Government .
dues (Toal) [
(i) Loans from Bank, :
Financial Institutions and =
others (Total)
g, | Highest educational qualification: \\
- M.SC. (AG.)d PyD (HeNS AGeicTVEE) |
{Give details of School / University education with full form of the certificate/ diplome/ degree
course) ({Mame of the School /College/ University and the year in which the course was mnmlclwdil

VERIFICATION

I, the depanent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my knowledge and belicf, no part of it Is false and nothing material has been concealed there from. | further
dieclare that ;

{m) there s no case of conviction or pending case agalnst me other than those mentioned in items 3 l-“d 4 above;

1) L. iy spouse, or my dependents do not have sny asset or liability, other than those mentioned in items 5 and 6
ubaove,

10Ty T R R G, | 1 L (S DA e Ao Ay O i i s 200 wieris '

EPONENT




L

Noter | Affidavit should be filed Iatest by 3,00 PM on the last date of filing nominations.
2 Affidavit snoald be sworn before an warh Commissioner or Mayistrate of the First Class ur before # Notary

Publiz,

3. Al eolumnz should be filled up and ro column ta be left blank. [fthere is no information to furaish in respect ol
any item, either “Wil" or “Mot applicable”, as the case may be, should be mentioned.

4. The affidavit should be cither tped or written fepibly and neath,
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